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 Title:  Regarding  amendment  to  Santhal  Pargana  Tenancy  Act  of  Jharkhand.

 oft  निशिकान्त दुबे  (गोड्डा)  :  उपाध्यक्ष  महोदय,  अभी  लैंड  एक्वीजिशन  बिल  पर  शहुत  उल्ला  हुआ  है।  मैं  जिस  इलाके  A  आता  हूं,  वहां  संथाल  परगना  टेठेल्ी  एक्ट  लागू  हैं।  वह  इसलिए लागू  है,
 क्योंकि  तर्क  1855  में  जो  संथाल  म्यूट नी  हुआ  था,  उस  म्युटनी  के  बाद  अचानक  अंग्रेजों  ने  रर्  1872  में  संथाल  सेटलमेंट  कमिशन  बला |  संथाल  सेटलमेंट  कमिशन  के  कारण  उस  इलाके  में  रहने  वाले
 लोग  अपनी  जमीन  खरीद-बेच  नहीं  सकते  और  न  डी  उसमें  स्कूल,  कालेज  या  मदरसा  नहीं  बन  अकता।  इसलिए  वहां  x ~ = SdclUdic BDI Sail S| रुका  हुआ  है।  वहां  के  70  परसेंट  लोग  गरीबी  Vat  के  नीचे  हैं,

 उपाध्यक्ष  महोदय,  मेरा  आपके  माध्यम  सें  यही  आ  हैं  कि  वर्ष  1932  में  एक  ठ्सल  कमेटी  की  रिपोर्ट  आयी  थी,  जिसनें  यह  कहा  था  कि  आदिवासी  को  छोड़कर  जितने  भी  गैर-आदिवासी  हैं,  उनको
 जमीन  खरीदने-बेचने का  अधिकार  दे  देना  चाहिए।  लेकिन  वर्ष  1949  के  कानून  के  बाट  भी  यह  लागू  नहीं  हो  पाया  है|  मेरा  भारत  सरकार  से  sige  है  कि  आप  सरि  कानूनों  में  संशोधन  कर  रहे  हैं,  तो
 वे  एसपी टी.  एक्ट  में  संशोधन  करैं,  जिससे  वहां  रहने  वाले जो  दीपू  हैं,  उनको  जमीन  खरीदने-बेचने का  अधिकार  मिल  पैरों  (व्यवधान)

 SHRI  ADHIR  RANJAN  CHOWDHURY  :  Everyday  we  are  hearing  that  the  bullet  train  will  be  running  in  our  country.  ...(Jnterruptions)  But  what  about
 the  security  of  the  passengers?...(Jnterruptions)

 THE  MINISTER  OF  STATE  OF  THE  MINISTRY  OF  SKILL  DEVELOPMENT  AND  ENTREPRENEURSHIP  AND  MINISTER  OF  STATE  IN  THE  MINISTRY  OF
 PARLIAMENTARY  AFFAIRS  (SHRI  RAJIV  PRATAP  RUDY):  Sir,  this  information  has  been  brought  to  the  House  by  the  hon.  Member.  I  have  every
 reason  to  believe  that  he  has  heard  the  news  that  possibly  there  has  been  a  railway  accident  and  lives  have  been  lost.  It  is  a  matter  of  great
 concern.  Any  accident  and  loss  of  so  many  lives  is  a  concern  for  the  Government.  We  appreciate  that  you  have  brought  this  point.  But  I  do  not  have
 the  facts  with  me  to  respond.  Since  the  sitting  of  the  House  is  almost  virtually  coming  to  an  end,  I  can  assure  you  that  the  Government  will  provide
 all  possible  relief  which  is  required.  We  all  do  understand  that  if  such  a  grievous  situation  has  arisen,  it  is  a  matter  of  concern.  We  appreciate  your
 point.

 SHRI  MALLIKARJUN  KHARGE  (GULBARGA):  Sir,  we  do  not  want  to  disturb  you.  Generally,  when  the  Session  is  going  on  and  such  an  incident  occurs,
 the  Government  informs  the  House  how  many  people  have  died;  how  many  people  have  been  injured;  what  measures  have  been  taken;  what  the
 compensation  is...(Jnterruptions)

 HON.  DEPUTY  SPEAKER:  The  Minister  has  already  informed  about  it.

 Interruptions)

 SHRI  MALLIKARJUN  KHARGE:  Sir,  it  occurred  four  hours  back.  ...(Jnterruptions)  It  is  a  fresh  news....(  Interruptions)

 SHRI  RAJIV  PRATAP  RUDY:  Sir,  I  have  been  informed  by  my  colleague,  Shri  Sadananda  Gowda  that  the  State  Minister  for  Railways,  Shri  Manoj  Sinha
 has  gone  there.  We  will  have  to  wait  till  the  final  situation  is  told  to  us.  I  think  the  hon.  Member  would  agree  that  the  Government  has  already
 responded  and  the  State  Minister  for  Railways  has  already  gone  there.


